
ACT No. X OF 1861. 

PASSED BY THE LEGISLATIVE COUNCIL OF INDIA. 

(Received the assent of the Goaernor- General on the 29th April  186-1 .) 

A n  Act to repeal ce,.tai.n Regulations and Acts relrrtin,g to the Proceclurr. qf 
the C o u ~ b  of Civil Judicature mot established C;z/ Royal CJ~a~ter.. 

~;VHEREAS by Act VIII  of 1859 a Code of Procedure is provided for the 
. Courts of Civil Judicature not estal>lislled by  Royal Char- 

Preamble. ter ;  and whereas i t  is enacted by Section 387 of the  
said Act that the Act shall come into operation in the Presideilcy of Bengal 
from the 1st day of July 1859, and in the  Presidellcies of Madras and 
Bombay from the 1st day of January 1860, or from such earlier day as the  
Local Government in those Presidencies respectively shall fix and shall 
Publicly notify in the Gazette of the Presidency, three months at least before 
the date so fixed. And it is also enacted by Section 385 of the said Act, 
that the Act shall iiot take effect in any part of tlie territories not subject to 
the general Regulations of Bengal, Madras, and Bombay, until the same 
shall be extended thereto by the Governor-General of India in Council or  
by the Local Governneat to which such t c r r i t~ ry  is subordinate, 2nd notified 
in the Gazette ; and whereas it is expedient to repeal in the manner herein- 
after provided, certain Regulations and Acts aiid parts of Regulations and 
Acts relating to  the Procedure of the said Courts ; It is enacted as follows :,- 

I. I n  the Presidencies of Rengal, Madras, and Bombay, and in any 
other part of the British territories in India to which Act 

Repeal of Laws. VIII of 1859 (for simplifying the Procedure of the Courts 
of Civil Judicature not established Jy Royal Clzarter) has been or shall be 
extended before the 1st May 1861, the several Regulations and Acts and parts 
of Regulations aiid Acts set forth in the Schedule hcreto, except in so far as 
they repeal the -vvlzole or any part of any otlier Regulation or Act, shall t,o 
the extent ex,l2rcssed ill the said Schcd~~le  be  repealed froin the said 1 st B ~ R J ~  
1861, and so far as they ].elate to any pzrt of the said territ,ories to ~vhich 
the said Act \TlII of 1859 llas not been extendecl, then fi.0111 the tbne ~vl~et i  
tlic said Act shall be e.utended to sncli part, by a Not>ificatioll ill tlie Gazcttc: 



ACT No. X OF 1861. 

SCHEDULE ~ P ' R E G U L A T I ~ N S   ANT^ ACTS REPEALED.  

...... Act TT of 1836 

...... Act X I  of 1836 

Act X X I V  of 1836 

Act I11 of 1837 ...... 
Act XXV of 1837,.. 

Act XXXV of 1837 
C 

... Act 1'11 of 1838 

Act X Y I I  of 1838 ... 
Act X X I I  of 1838.. 

,Act X X V I I  of 1838 

...... Act 111 of 1839 

Act I X  of 1839 ...... 

Act XIX of 1840 ... 

I 

Act V I I  of 1841 ... 

Title of Regulation or Act. Eatent of repeal. 

I n  so far as the Act 
is applicable to any 
suit o r  o t h e ~  pro- 
ceeding u t ~ d e r  Act 
TTIIL of 1859. 

... . . 

Section V in so filr 
as the  Section is 
applicable to  any 
s'uit o r  other pro- 
ceeding urider Act 
V I I I  of 1850. 

The whole Act. 

The whole Act. 

... 

... 

The whole Act. 

The whole Act. 

Sections I11 and IX.  

The whole Act. 

I The whole Act. ... 
... The whole Act. 

The whole Act. 

I ... 
1 

In so far as the  Act 
is applicable to a 
suit or proceeditlg 
under Act V I I I  of 
1859. 

An Act for a more uniform and an inl-7 
prol-ed process for taking the  exami- 
nation of absent witnesses. 1 

An Act for amending the proced~ire in  
cases of appeals made in fornzd pau- 
peris bi thin  the  Presidency of Fort  
William in Bengtll. 

An Aet for ~mcnclitlg the proceedings ill 
apl~eals I~efore tl,c Courts of Suddcl. 
I)ewi~nllgi ar~cl hTlz:,lnnt Ad;in.lut in tllc 
1'1 csidcr!cy of 3;'ol.t l\'~l!~:~ilr in Ucilga?. 

Tile Act. 

Tlle nhole Act. 

- 
Section II so far as 

i t  relates to the 
S utidcr l lc \~ani~; , -  
A(!;l!!l{lt. 



ACT No. X OF 1861. 

12ejere~~ce to Regula- 
tion or Act, .Title of Reg~la t ion  or. Act. Extent of repeal. 

Act XXIX of 1841 An Act for amending such parts of the 
Bengal and Madras Codes as concern 
the dismissal of suits and appeals for 

1 neglecting to proceed in the-same. 

Act I1 of 1843 ...... 

Act T T I  of 1843 ...... 

Act V I I  of 1843 ... 

Act XIIoE 1843 ... 

Act IX of 1844 ...... 

Act I11 of 1845 ...... 

Act VIII  of 1845 ... 

Act S V  of 1845 ... 

A c t  S V I  of 1845 ... 

An Act to regulate the sittings of 
Courts of Sudder Dewanny Adawlut. 

An Act for amending the Law concernii~g 
the jurisdiction and procedure of the 
Courts of Ameens and Moonsiffs. 

An Act for abolishing the Provincial] 
Courts of Appeal and Circuit in  the 
Presidency of Port St. George, and for 

I 

establishing new Zillah Courts to  per- 
form their functions ; for establishing 
Courts constituted according to Regu- ) 
lations I and I 1  and Regulations VI1 
and VII I  of 1827, in place of the 

1 existing Civil and Criminal 
Courts, and for extending the Civil 

I 
jurisdiction of such Courts. 

Zillah I 
I 

An Act concerning the time a t  which and7 
the 1n.ngunge in which the  decisiorls of 
the Judges in the Courts of the East 
India Company are to be written. 

An Act for authorizing the institution of 
suits in the Courts of the Principal 
Sudder Ameens and Sudder Ameens. 

An Act vesting Courts of Appeal with 
discretion to require or dispense with 
security for costs from the Appellant. 

An Act for amending Section LXXV, 
and Chapter XVII  ofRegulation IV. 
1827 of the Bombay Code. 

An Act for declaring and enacting the7 
privileges of Native Ofiicers and Soldiers I 
of the Armies of the thrce Prcsidcncies 
in respect of Judicial and lievenue pro- 
ceedings. 

I 
J 

Act  for reglil;ttitrg t.11~: rc..::iln~issio~i> , 
. .  

of ~ ~ ~ ? ~ ~ ~ > < ; ~ , l < ~ ~ , ~ ~ ~ . ~  <i:,;;;:.,:,::: l.!l,(:[;[, p,"c:, ;. 
, . A ~ l k  ai' 1>341. - I  

The whole Act. 

The whole Act in  so 
far as the Act  is 
applicable to suits 
or proceedings un- 
der Act V I I l  of 
1859. 

The whole Act. 

Sections X, XI, XI\.', 
Clause 1st of Sec- 
tion XVII, Sec- 
tions XYIII, XIX, 
and XXV. 

The whole.Act. . 

The wliole Act ex- 
cept Section 111. 

The whole Act. 

The whole Act. 

Scctio~ls 1, 11, 111, 
IV, zu1d I T .  



ACT No. X 0% 3861. 

Act XVIJ of 1845.. . 

Title nf Regulation or A d ,  Eaienl of repeal. 

An Act for the better enforcement of tlre 1 attendi~nce of witnesses in the Courts 
of the Moonsiffs, within the Presi- 
delicy of Fort, William in Behgal. 

The whole Act. 

Act IV  of 1846 ... 

Act XVZI of 1847... 

Act VII I  of 1850 ... 

I dency of Fort William in Bengal. 
I 

I 

An Act for remedying a defect in t be  Lam 
regarding undiscovered defaults in  the T l ~ e  whole Act. 
prosecution of suits. 

Act I11 of 1850 ... 

An Act to amend the lam for enahling-) 
Zillah and City Judges and Principal I 

peal, to confirai the decision without 1 
I Sudder Ameens, in  certain cases of ap- ) The whole Act. 

summoniug the respondent. J I 

\ 

An Act for amending the Lam regarding 
the sale of landin execution of decrees 
in the territories subject to the Presi- Tile whole Act. 

An Act for amending theLam concerning 
the jurisdiction of the Courts of Sud- 
deP Ameens anti District lLIoonsiffs in r 
the Presidency of Port St.  George. J 

Act XXv of 1890. .. 

The \vhoie Act. 

Act XV of 1850 ... 

Act VII of 1851 ... 

Act XSV. of 1852, ... 

An Act to extend the operation of Sec- 
tions X and XI1 Regulation XXVI. 
1814 of the Hengal Code. 

The tvbole Act. 

r 
Au Act for the forfeiture to Government 

of deposit8 made on incomplete sales \ 
of land under Regulation V111. 1819,< 
and Act I V  of 1846. I 

[ 

The whole Act so far 
as i t  relates to  for- 
feited deposits of 
salesuf land or any 
interest in  land in 
execution of de- 

, 

Crees. 

An Act to amend the lam of the Bombay 
Presidency relntiug to execution 
decrees. 

Thc whole Act. 

I 
' Ail Act for the execntion of decrees made [ 

ill appcai by Hcr M:jcsty in Conncil,, 1 

1 o r  by t l ~ e  Courte of' ,Zll\id~le~ De\\-xrln? I 
Adau~l~i t  anrl of t!ic Zill:i11 x ~ l c i  City < 

'I'lie wliole Act,cscepl 
so fala as i t  relates 
to thc execution of' 
ilccrccs ~ n : ~ d c  i ~ r  

. i !  I 1 j 1 0  1 -  I nplic;ii by ~ c r  &*,it- 

I ~ ; L Y ! X  i l l  ]3(;115::1!, i l l  G u ~ ~ ~ j c i l ,  



ACT KO. X OE, 1861, 

Heference to Regula- 
tion or Act. TGtb o j  Regulation. o~ A c t .  

Act XXTTI of 183'2 

Act XXXII I  of 1852 

An Act to amcnd the mode of procedure 
in  the Courts of the Sudder Ameeus 1 I And Mootlsiffs in the Presidency df 
Fort  William in Bengal, and*to.  extend ' 
the powers of Principal Sudder Ameens 1 
in  Appeals referred to them. J 

I 
An Act to facilitate the enforcement of 

judgments in places beyond the juris-< 
diction of the Courts pronouncing the 
same. 

I 

The whole Act. 

The whole Act, e x +  
cept so far as i t  re-  
lates to the eu-  
forcement of judg- 
ments by any 
Court established 
by Royal Charter, 
slid also except so 
far as i t  relates to 
the enforcement 
of decrees of hlili- 
tary Courts of 
Requests. 

Act X V  of 1853.. . .. ) An Act for the atrlendnlent of Procedure? I 
in cases of regular appeal to the Sudder 1 1 Courts in the Presidency of Port Wil- ) I The whole Act. 
. .. 

liam in Bengal. 

Act X V I  of 1853. .. 

- ,  

Act I X  of 1864 ...... 

An Act for amending the law of Special 
Appeals. 3 The whole Act. 

f I n  so far as the Act 

r 

An Act to amend the lam of evidence i n  
the Civil Courts of the East India Corn-< 
pany in the Bengal Presidency. ' I  

1 1 is applicable to any h n  Act relating to Appeals i n  the Civil suit or proceedillg 
Courts of the 1Cast India Company I under Act V I I I  of 

The whole Act so far 
as i t  is applicable 
to any suit or 
other proceeding 
instituted under 
Act V I i I  of 1859, 
except Sections 
XIX and XXVI of 
Act XIX  of 1853. 

Act X);SIII of 1854 

r 
1 

An Act to extend tile provisions of Act 
No. XI1  of 1843. < 

So much of the Act 
as i:, applicable to 
any snit or other 
proccediog insti- 

( 
i ( 
I 

tu t rd  ~ultler Act 
T71110i'1S59. 
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Heference to IZegula- 
tion or Act. 

Act I1 of 1855 + . 

,Act IX of 1853 . . 

Act X of 1855 . . 

I 

Act ZXXIV of 1855 

Title of liegulation or Act. Extent of repeud. 1 .  
Sections X X V  and 

X X V I  i n  so far as 
the Sections are ap- 
plicable to  any suit 
or proceeding under 
Act VIJ.1 of 1859. 

r 
I 

An Act for the further improvement of I 
the lam of evidence. - a ?  

I 

An Act for the amendment of Procedure 
in cases of regular appeal to t he  Sudder The mllole 
Court in the Presidency of Port St. 
George. , .  

- 

An Act to amend the law relating to the] 
attendance and esanlination of wit- ] 

amend the pr&isions of section XL 
Act XIX  of 1853. . . . 

nesses in the Civil Courts of the East I 
India Company in the Presidencies ) 
Fort St .  George and Bombay, and to ! 

(1 The whole Act, e ~ -  
I cept so far as it 

ThewholeAct, except 
Sections I X  and X. 

I I relates to  the en- 
An Act to explain and amend Act NO. 

X X X I I I  of 1852. 
forcement of judg- 

" , ment bv anv Court 

I I BENGAL. 

Act X I 1  of 1856 ...I An Act to amend the l&nr respecting the 1 employment of Ameens b? the Civil 
Courts in the Presidency of Fort Wil- 
liam. ... 

Sections VI VII. 

Regulation 1x1. 1793. 

I ( Sections I, 11, 111, 

A' Regulation for extending and clefin-] 
iug the jurisdiction of the Courts of 
Demanuy A d a ~ l u t ,  or Courts of J u -  1 
dicature for the trial of Civil suits in  } 
the first instance, established in  the 
several Zillahs and in t he  Cities of Pat: / 
na, Dacca,aud Mo~rshedabad. ...I 

Regulation I V .  1793. 

Sections VII ,  VII I ,  
IX ,  X, XI, XII,  
XII I ,  XV, XVI, 
XVI I I ,  XIX, and 
XX. 

A Reg~~ln t ion  for receiving, trying, 
deciding suits or complaints decl 
cognizable in the Courts of Ilew 
Adawlut establistled iu the se 

ljaccsl, ancl Moorsliedabad. 
Zillal~u, and i n  the cities of I? 



ACT No. X OF 1861. 

I I 

Refirence to Regula- 
tion or Act .  Title of Regulation or A c t .  Extent of ~ r p e a l .  

Regulation VI. 1793 

Regulation for establishing four Pro-] 
vincial Courts of Appeal for hearing 
Appeals from decisions passed in the 
several Zillahs and the three City 
Courts, and defi~iing their powers and ) 
duties, and prescribing rules for receiv- 
ing and deciding upon Appeals and I 
other causes of which they are declared I 
to have cognizance. ... J 

A Regulation for extending and defining 
the powers and duties of the Court ot 
Sud,der Dewanny Adawlut, and pre- 
scribing rnles for receiving anrl decid- 
ing upon Appeals from the decisions of 
the Provincial Courts of Appeal. ... 

6 

The wliole Regula- 
tion. 

Sections IVY V, V I ,  
V I I ,  I X ,  X, X I ,  
XI I ,  STr, and XVI, 
and X V I I  except 
so much as relates 
to the  admiriister- 
ing oaths ; XVIII ,  
XIX,  XX, XXI,  
X X I I ,  XXTTIII, 
S X I X ,  and XSX.  

Regulation 
1795. 

Kegulation XVI. 
1793. 

V I I  A Regulation for establishing a Court o f 1  
Demanuy Adamlut, or Court of Judi-  
cature for tryiug Civil suits iu the  first 1 
instance a t  the city of Benares, and at  ( 
Mirzapore, Ghazeepore, and Jaunpore, 
i n  the Province of Benares, and for de-, 
fining the jurisdiction and powers of 
those Courts. 

I 
...J 

A Regulation for referring suits to a rb i -1  
tration and submitting certain cases to 
the decision of the  Nazim. . j 

Sections VI1, I);, X, 
and XI  except so 
far as i t  extends 
Section X X I  Re- 
guIation 111. 1793, 
and Section XII. 

Keguln- 
tion. 

A Regulation for extending to the Pro-] 
vince of Benares, with alterations and 
modifications, Regulatiorl IV.  1793, en- 
titled " A ltegulation for receiving, t,ry- 
irig, and deciding suits or couuplaiuts . 
declared cognizable in the  Courts of I 
Demnnny Ada~vlut established in the I 
several Zillalis, and in  tlie cities of Pat- ) 

Section I1 in so far 
ns i t  extends the 
provisions of Regu- 
liition IV. 1793 

na, Dacca, and filoorshedabnd ;" Rnd ~vllicli arc rel~esled 
f o r  c:iempting the liajnll of 13enares 
and the U ~ l ~ o o s  of llis iaiuily; wncl cc:r- 
t . : ~ i i ~  13r11)l:crs; I S ) I ~ ? I I  d ~ l ' m ~ l . : ~ ~ ~ i s ~  fro!?) I 
g i ~ i ~ ~ ; . :  the security l.crluircc1 iro:~! ot!lcr i 
, , " .  , i < ; c r . , . . , , ' > , !  

LL.. lL. ' :L,CSI 

@ I 
*.-I I 

I I. 
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ACT Xo. X OF 1861. 

Regulation IX. 1795 

Reference to Segu- 
lation or Act- 

Regulation X. 1795. 

Title of Regulation or Act. 1 &$,tent of repeal. 

Regulation XV. 1795. 

A Regulation for establishing a 
Court of Appeal in the  Province of Be- 
nares for hcarinz Anneals from deci- 

scriblnz rules for receivinz and deciding 1 I 

" L L  

sions passed in the City Court arid the I 
Zillah Courts in that Province, aiid de- > 
fining its powers am1 decrees, and pre- / 

upon ~ ~ ~ e a l s  and other causes d f  I I 
which i t  is declared to have c0gnizance.j 

The Xegu- 
lation. 

A Regulation for empowering the Sudder l  
Dewanny Adamlut to receive and 
decide upon Appeals from decisions of I 
the  Provincial Court of Appeal estab- I \ lished in tne Province of Benares, and I 
for defining tlie jnrisdiction,powers, and 
authorities of the  Sudder Dewanny 
Adamlut in that Province. J 

A Regulation for extending to the  P r o - 1  
vince of Benares Regulation XVI. 
1793, entitled " A  Regu!ntion for re.. I 
ferring suits to arbitration, and submit- I 
tirrg certain cases to decision of the j' 
Nazim, with the exception of Sectiou 
X, and for referring certain cases to I 
tlie decision of the Rajah of Benares. J 

A ~ e ~ u l a t i o n  for repealing Section VII ]  
Reglllation VII I .  1794, and empower- 
iug the Judges of the  Zillah and City 
Courts to hear Appeals from decisions 
which may be passed by their Regis- 
ters under that Regul~t ion,  and render- 
ing fi11al the decisions of the  Judges 
i n  all such Appeals where the  suit may 
be for money or personal property; 

I 
for making final tlie decrees ,of the  
Judges of the  Zillah and City Courts, 

I 
in Appeals from decisions passed by 
the Native Commissioilers appointed 
uncler Regulation XL. 1793, for ren- ) 
clcriiig Snrburakars, or Managers of 
joint undivicled estates, eligil~le to the  
OEce of ~otnrnissioner for hearii~g I 
find. deciding suits uncler R.egulatior~ l 
XL. 1'793, for providing against the 1 
loss or l ~ ~ i s c i ~ r r i i ~ g e  of the  proceedings 
in tri:~ls refel.red by tl!e Jutlges of 
Circuit to tlrc K i ~ , : : ~ n u t  Ac l :~ \~ l i~ t ,  or 
the  sentcnccs or orde~,s of that Court 

I 
011 s11(:1! ? ~ i ; , l ? :  : \ r ,c l  ' f o ! ~  ~ q f q l ) l i < l ~ i r ~ y  , 
? L ! I G : ~ C ~  Cc)!:t,i- UL J>c~~:;:iliiiy JLd:~!. i l~~: ,  1 

. . .  . 
;,I! I , ~ I C  .lji::::.i! L >  J ~ C I ~ ; F '  ~~l~j l :~ , i :>(-( i  11: i i i ~  1 
Zii1:l.l; of j:;~rC.~l;;i::. . , I 

Section I1 in so far 
as i t  extends t h e  
provisions of Regu- 
latioil VI. 1'193 
which are repealed 
by this Act, and 
Section TII. 

Section 11. 

The whole Regula- 
tion except Section 
TI. 



ACT No. X OF' 1861, 

Title of Regulation or Act. Reference to Reyulu- 
lion O F  Act. 

I 
j  tent of repeal. 
1 

I 

' 

Regulatiorr LIV. 
1795. 

A lCegulation for extending t o  the Pro*] 
vince of Benares the rules contaized in I 
certain Sections of Rcgulat io~~s VLII. ) 
1794 and XXXVI .  1795, with modi- I 
fications. ... J 

The whole Reguln- 
tion. 

1 the Zillah and City Courts i d t h e  ~ r d -  ) I The whole Regula- 
vinces of Bengal, Behar, Orissa, and 11 tion. i Renares. although aouealed from to the 

Regr~lation XIII .  
1796. 

- L L  

1 Provincial Courts, and of decrees pass- ) ) 

A Regulation for repealing sucn parts of] 
Regulations V and VT. 1793, as author- 
ize the executicn of decrees oassed bv \ 

i ed by the Provincial Courts appealed [ 
from to the Sudder Demanny Adawlut, J 

' I 

I bial Courts of Appeal. ... j 1 

I gegulation XII. 1797 A Regulation for the further limitation of] 
Appeals to the Court of Sudder De- 
w arln y Adawlut in suits for personal I 
property ; and for altering and explain- > 
ing part of the existing rules for Ap- 
peals to  that Court and to t he  Provin- 

ltegulation 11.1798, 

The whole Regula- 
tion. 

A Regulation for empowering the Provin-] 
cia1 Courts of Appeal to  require the 1 
Zillah and City Courts to furnish trans- 
lations of the proceedings held therein 
in  causes appealed to  the Sudder De- 1 
wnnny Adnwlut, and for providing for } 
the translation of the papers and pro- j 
ceedings in such causes when the same 
cannot be made in due time by the Re- 
gisters and Assistants to  the respective 
Courts. ... J 

The whole Regula- 
tion. 

Regulation V. 1798. A Regulation for the further limitation7 
of appeals t o  the Court of Sudder De- 1 

A Regulation authorizing a review of caus- 
es decided by the Civil Courts in cer- 
tail1 cases ; and for explaining parts of 

I Regulations IV, V, and VI. 1793. ... 

I wanny Adawlut, for. providing further 
sccuritp during Appeals in  certain 
cases ; and for e$plai~~ing and awcnd- 

1 iug certain parts of tllc eristiug iiegu- / 
lations 1.el:~tive to the fee payable t o  ) 

I G.overoment an the illstitution of s~~i i ,s  I 
in the Civil Cnirrts, ;illcl the fees of tllc 
Ple~clers irl tllose Courts, also f i r  disc ! . ( ; o ~ l t i ~ ~ ~ r i , r r ~  t!lcs r!:r:,~:.6: of ?ccic:u~ ~ i ~ l ~ ~ . .  i j 

1 es, ~ec~nil'cc'i Ily Sectio!;: X :?,:I(! XI\? I i 
j , ].?<?;;Ltl:!.l,;oi; :;;,.'>i-: j j., 7 u:j, ...,J ' I , 

1 
! . ! 

Sections V, VI, VII, 
V l I I ,  IX, and X. 
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5 ACT No. X OF 1861. 
f 
L I I 

Extent of ~ e p e a l ,  
/ 

Reference to Regu- 
lnlion or Ac t .  

Regulation 11. 1801. 

Ti t le  of $egulation or Act. 

Regulation 111.1802. 

Regulation 11. 1803. 

Hegulation 111.1803, 

I 

A Regulation for authorizing the Zillahl 
Judges to refer to the Registers of their I 
Courts, Appeals from certain decisioris > 
of theNative Commissioners appointed / 
under Regulation XL. 1793. ,.. J 

The whole Regula- 
tion. 

A Regulation for the more speedy and Section VI in  so far as 
effectual administration of Justice in itrelates to suits o r  
the Courts of Sudder Dewanny and 1 proceedings under 
Nizaniut Adawlut. i 1 Act V I I I  of 1859. 

I 
A Regulation for defining the security to] 

be required froai defendants in  Civil 
cxuses, and for amending part of the 
existing rules coricerning tile trial of I 
Civil suits preferred by paupers. ... J 

The whole Reguln- 
tion. 

A Regulation for establishing and defin-] 
ing the jurisdiction of the Courts of 
ddawlut, or Courts of Judicature, for 
the trial of Civil suits i n  the first in- } 
stance, in  the Provinces ceded by the 
N:~bot) Vizier t o  the Honorable the 
Erlglish East India Company. 

I ... J 

1 
A Regulation for receiving, trying, and ( 

deciding suits or complaints, declared 
cognizable in the Courts of Adawlut es- I 
tablished i n  the several Zillahs in the< 
Provinces ceded by t he  Nabob Vizier ( 
to the Honorable the Euglish East 
India Company. ... 

I 

A Regulation for establisliiug a Provincial] 
Conrt of Appeal for 1;zaring Appeals ' 

from decisious passer1 in the several 
Zillab Courts established in the Pro- I 
vinces ceded t)y t l ~ c  Nabob Vizier to the 1 
IToliorablc thcI?nglis!?Ezst Irldi:iCom- ) 
1xitiy j mid for clifiilil~;~ t h c  pox~crs a:lcl 
(:, ,,,LLL:, ! .., U C  t\,r; a:.:iz <;LJ:~:i ; :izld, fc~: p:~.  
ecrll~iir;; ru!cs fo~.rcci:i:-ilig nni l  dcci3' 

- 1 

\ : ? I :  1 
~i~:w"h;)!jcnls :~:lci :.::;i:.:.c;~?~~-csof \i-I!i::il / 
~.I~C(;O'LYL is d<;c;:,.?-eG it.; li::!.~ c~,~::ii;!:,~~~cc. j 

Sections IV, V, VI,  
VII, IX, X, xv, 
XVI, and XX. 

Sections 11, 111, IV, 
V, VI, and V I I  
except so much of 
i t  as relates to t h e  
administering of 
oaths to parties & 
witnesses, IX, X, 
XI I ,  XIII .  X I V .  
xv; xv11,xv111~ 
XIX, XX, XXVII.  



- - -" 2 

ACT No. X OF 1861. 

Regulation V. 1803. 

Refevence t o  Regu- 
Z~cliola 01- ,?ct. 

Regulation XXI.  
1803. 

A Regulation for empowering the Sudderl  
Dewanny Adamlut to try Appeals from 

\ the decisions of the Provincial Court 
of Appeal established in the Provinces 
ceded by thc Wabob Vizier to the [ 
Honorabie theEnglish East India Com- ( 
pany,andfor extending the Jurisdiction 
of the Sudder Dewanriy Adawlut over 
the said Provinces, and all the Civil 

, Courts established therein. . . .__) 

Title of B~,g?~7nfion or -4cl. 

A Regulation for referring suits to arbi- 
tration, in the Provinces ceded by the 
Nabob Vizier to  the Honorable the 
English East Iudia Company. .i. 

E.rtrnf of repaul. 

Sections IV,  V, V I ,  
VII ,  x, x1;x11; 
XIV, xv, X V I ,  
XVIII ,  XIX, XX. 

xm111, xxrx: 
and XXXVII.  

The whole R.egula- 
tion. 

' Regulation 11. 1805. 

Regulation L. 1803. 

\- 

A Regulation to explain the existing limi-] 
, tation of time for the cognizance of 

suits in the Civil Courts of Justice, to  
provide further limitations with respect 

and to  make other pr.ovisions relative 
to the admission and trial of original 

I 
to certain suits, regular and summary; ) 

suits, arid of appeals. 
I 

. -  J 

I SectionsVIII, IX, X, 
XI,XII, and XIV. 

A Regulation for extending with modi-l\ 
fications to  the Criminal Courts the 
rules prescribed in Regulation IV. 1793, 
for procuritig the attendance of witness- 
es, and requiring oakhs and solemn de- > 
clarations from witnesses in the Civil 
Courts, and for explaining those rules 
in their application to particular formsof 
oath by the Courts, Civil and Criainxl. J 

Clause of Section II 
so far as it relates 
to the Civil Courts. 

Regulation XV. 1805. 

ktegulation XIV. 
1805. 

A. ltcgnlation for explaining nncl arnetld-] 
iljg ill certiiitl cases the rules of process 

i ) c  o!j,5i:~;-c.~ !!I; t [:!, ! : i i - i i  1 ' C ~ , T ? T ! ~  i:!' ( 

2 t ~ , ~ ~ i c : ~ . ~ ~ > ~ ~ i : ~  . -. ,j 

A Regulation for the administration of 
Justice in  Civil cases in  the Zillah of 
Cuttack. 

A Regulation for the appointment of the] 

The ~ h o i c  Regula- 
tion. 

Section X I  so far as 
it applies to Civil 
Courts, except the 
Proviso. 

Mahornedan and Hindoo Law Officers 
of the Zillnh and City Courts to be 
Commissioners for the trial of referred 
e3uses to  the amount or value of one 
l~urldrerl Sicca Itupees ; and t o  malie 
furtl~erprovision for the appointment of 
head Native Commissioners i n  the  

) 

several Zillahs and Cities. ... J 



Reference to fiqula- 
l'ior~ w Act. . 
-- 

Regulation XII. 1806, 

Regulation I. 1807. 

Regulation XIII. 
1808. 

Regulation XIII. 
1810. 

Regulation IV. 1-812. 

ltegulation VI. 1813. 

Regulation 11. 1814. 

litle o f  Rqqulation or Act. 
1 1 Brtent repeal. 
i 

A Regulation for antlexiug the Perguu- 
nahs of Sonk, Sobsa, and Sahar, situa- 
ted on the right banlr of the river Jum- 

gunuahs the Laws and Regulations 
established for the internal government 

i na, to the jurisdiction of the Zillah ofd 
Agra, and for extending to those Per- ) 

of the ceded and conquered Provinces. 
1 

A Regulation for defiping the duties to be 
performed and powers exercised by 

Judges of the Court. 

1 single Judges of the Provincial Courts ( 
of Appeal in the absence of the other I 

J 
A Regulation for rendering Civil causes,' 

which are appealable to the Court of 
Sudder Dewanny Adawlut, cogni~able 
in  the first instance by the Provincial 
Courts, ancl for authori~ing the execu- 
tion of decrees appealed from in certain 
cases. 

A Regulation for expediting the trial and 
decision of causes dependiug in  the 
Civil Courts and for promoting the 
amicable adjustment of Civil suits. 

A Regulation to enable the Governor-7 
General in  Council to institute or de- 
fend, through the medium of the 1 
Public Officers of Government, actions 
in which Native Princes, whom i t  would / 
be improper to require to appear as 
plaintiffs or defendants in the Courts 
of Judicature, may be parties. 

A Regulation for referring to arbitration 
.suits and  contests respecting land, and 
for amending the rules before establish- 

laud. 

1 
ed regnrding forcible dispossession of J 

. . 

A Iiegu-lation foc modifying the rules-) 
before. established for t l ~ c  trial of suits 
I ) ~ O I I O S C C ~  to be institute(! agaiust auy  1 
of the Public 0fi"lccl-s who 1i;~vc l)ecll ( 
dccl;:i,ctl i:ulcni~ljl& fbi' act: (>~!;:i(:ctc~l ( 
xrit.1; tiic riisc11nl.gc of t l i~ . i r  oricixl 

> .~ 
<ttit.i<;>; (1.) tiic ji!rihdiGi.io~; L,r i\:<~. C,;~.;i:i t:. 
of (,.;;l;ii J~:.~li~:;~!j,yc:. 

I 
. .J 

So much of i t  as ex- 
ter~dv t o  the territg- 
ries therein named 
the provisions of 
Regulation VIII. 
1805 and the Re- 
gulation therein 
referred to which 
are repealed by 
this Act. 

The whole Kegula- 
tion. 

The whole Regula- 
tion. 

The whole Regula- 
hion. 

The whole Regula- 
tion. 

The mhole Regula- 
tioil. 



4CT No., X OF '1861. 

/.:efer.en~y to Reguln- 
~ ~ Q P E  or r-1cf. 

- -- 

T t f l ~  of Kegtilotion or -4ct. 

- - -- - 

E ~ i c n t  of r.epe.u Z. 

---. -- - 

Clause 3 of Seetior1 
XII1,Sections XIV ,  
XVII,  X V I I I ,  XX, 
Clause 4 of Section 
XXTT, XXVII I ,  1 
XXX, Clause 3 of 
Section X X X I, 

I 1 

XXXIII ,  X X X V I ,  1 
X X X V I I I, 1 
XXXIX,XL,XLI ,  I 

XLV, and X L V I  
except so far as i t  
enacts that any  
person dissatisfied 

Regulation X X I I I .  
1814. 

r 

I 
I 

A Regulation for reduciug into one Re- 
gulation, with amendments and modifi- 
cations, the several rules which have I been passed regarding the office of 
Moo~~siffs or Native Commissioners, 
and of Sudder 
missioners, for modifying and with the decision 
their respective powers in the of a MoonsiE shall 
decision of Civil suits, and be a t  liberty to 

appeal ; and Sec- 
tions XLVII ,  L, 
so r1111ch of Section 
LI as is now in 
force, S e c t i o n s 

/ LXXIII ,  LXXIV,  
1 LXXTT, LXXVI,  
I L X X V I I ,  and 

L x x v I I I .  

Kegulntion XXIy.  A Regulation for abolishing the Office of-) 
1814. ; Assistant Judge of the Zillah and City I I The whole Regula- 

1 

negulation XXTr. 
1814. 

Hegulation XXVI.  
18141. 

Courts, and for inakirlg certain modifi- ); tior,. 
cations in the constitution and jurisdic- I I 

tion of those Courts. J 1 
A Regulation for modifying the constitu-3 

tion and ,jurisdiction of the Sudder 
Dewanny Adamlut and of the Provin- 
cial Courts, for expediting the trial of Sections I to in- 
Civil causes in those Courts, and for 
defining more fully the powers of single 
Judges holding the sittings of those 

Courts of Circuit. 
Courts or of the Nizawut Adawlut and 

A Regulation for modi f~ ing  some of the1  

admission and trial of special and sum- 
mary Appeals fro111 decisioris passed in 

rules a t  present in forcc regarding the 
' 

1 

regular suits, for limiting and alteriug The whole Regnla- 
some of tlfe existing provisions respect- > tion except Section 
ing tljc plenclings :!nd proccssca ar:d the  ] SIB. 
mode of cxccuti'ng Ilccrees' dud 'rcguhr 
Suits :~ncl Appcals, and for cs!~la~rlin,o 
nnil 1rlnl;iup eel-tain itdditions to  tbe 
pro\  isir,:::, cjf I?c,ol~l:ttioi: T. 1 F1 1. 

I 



ACT No. X. OF 1861. 

Reference to  Regula- 
tion or Act. 

'liegulation XXVIII .  
1814. 

Regulation XXVII. ' A Regulation for reducing into one Re-) 

A Regulation for reducing into one Ite-7 
gulntion, with amenclments and niodi- I 
ficatior~s, the several rules which have 1 

} been passed for admitting persons of , 
certain rlescriptions to sue in thecourts  I 

1 of Civil Jndicaturc as paupers ... J 

Title o j  Reqgz~lation or Act. 

1814. 

Section XXVlI.  

Extent ef repeal. 

gulatioi~, with amendments aud modi- I 
ficntiorls, the several rules which have 
been passed regarding the Office of 
V ~ k e e l  or Native Pleader i n  the Courts 
of Civil Judicature 

i ... J 

The whole Itegnla- 
tion. 

Regulation 111.1817. 

ltegulation 11. 1815. 

Regulation XIX. 
1817. 

I 

A Regulation for extending the provisions 
of Clause 7tl1, Section XI I ,  Regula- I/ The whole Bepoln- 
tiori XXIV. 1814 

Kegulation IX,  1819. 

A Regulation for expediting the trial of) 
Civil suits in wliiclz theNative Officers 
and Soldiers attached to regular Corps 1 
on the Military Establishment of the 1 > Presidency of Fort Williain nzay be , 
parties, and for giving to them certain 
facilities in  the maintenance of their 
rights, claims, and interests 

I ... J 

A lieg~llation for diminishing the ex-7 
pense to mliich parties are liable in  
original suits or appeals not exceed- 
ing sixty-four Rupees in  vahie or 

der Ameens, and for modifying and 

I 
amount when tried by the Zillah 
and City Judges, Registers, or Sud- f 

explainilig some of the rules con- 
tained in Regillation I .  1814, and in  
Regulation XXII I .  1814 

I . . .) 

The whole Reguia- 
tion. 

The  whole Regula- 
tion. 

A Regulation for modifying and amend-3 / 
ingsome of the ~ t e ~ u l L t i o n s  in force 1 1 
relative to the administration of Civil 1 

So much as has not 

Justice, and to the authorized sum- } been already re- 
I pealed. nlarv process for recovery of arrears , 

A ltegulation for amending the  existing 
rules with regard to the admissiou of 
special Appeals, for requiring in ccr- 

tnzil costs of suit, aild for esteridlilg 

1 
tain cases from ~.csidcnts \17ithin the i 
!~u,its of C;ilcutt:i, security for eveii- $ 

1 the powers of the Zillel~ ancl City Re- I 
glstcrs. z~ucl tlic: I tc~is ters  of the ]'lo- I 
viricial ( > O L I ~  LLb: in cc r t i t i~~  C ~ S C S .  **..J 

r >  1 he whole 1)regula- 
tioii. 



SL- . . 

ACT KO. X -OF 18Gl. 

' Rejerence to  Beg.ula- Title qf Eep~ la f in f i  or Act. tion 07, Act. 

MSDRAS. 1 
Regulation 11. 1802. 

- 

Regulation 111. 1802. 

Regulation IV. 1802. 

! 
A Regulation for establishing and defin-7 i 

I ! 

ing the jurisdiction of the Courts of 1 gections 111, IV, V, i 
Adawlut, or Courts of Judicature for the VI> vII, vIII, Ix, j trial of Civil suits in the first instance X, XV, XVI, XIX, in the British Territories immediately XX, and XXI.  subject to the Presidency of Fort St; 
'George 

r 

A Regulation for receiving, trying, and de- 
ciding suits or complaints declared cog- I 
nizable in the Courts of Adawlut es- 
tnMished in the several Zillnhs irnme- ( 
diately subject to  the Presidency of 
Fort St. George . . . 1 

I 
1 

A Regulation for estahiishing four Pro-'1 
vincial Courts of Appeal, for hearing I 
appeals from decisions passed in the se- 1 
vertil Zillah 'Courts ; and defining their ) 
powers and duties and prescribing rules 
for receiving and deciding upon Appeals 1 
and other causes o f  which they are 
decla~ed to have cognizance . e . 1  J 

Sections 11, 111, ITT, 
V, VI, V I I  (except 
so much of it as re- 
lates to the admi- 
nistering~f oathsto 
parties or witness- 
es, and eicept so far 
as i t  has been ex- 
tended hy Section. 
XI Regulation I of 
18241, IX, X, XI I ,  
XII I ,  XIV, xv, 
XVII)XVIII,XIX, 
XX, X X V I I ,  
X X V I I I ,  and 
XXIX. 

The whole Regula- , I 
tioIl such 
pnrt of Section 
XX as to 
witnesses or 
guilty of \vilful or 

.corrupt 

Sections IY, V, VI, 
TT1I) VIII)  IX) x, 

XIi, XIII, 
x l  ,j, xTr, xTTI, 
:<I;<,, xx, XXI.; 

: '...." I A .  J sS;'l!i, 

i 
j -:  , ,,,) \7T:r >,.'.,?,.,. 1 

\ ! , . , .. ;, ; .. . ,  . .' .. . . .. . 

c 
, . 

+. <. i. . .. . . . ' . . . , . ~, '. , 

.. 

Regulvtio~~ V. 1802, 
- 

. . 

A ~ e ~ u l a t i b u  for coristituting n Suddei 
. '  Aclawlnt 01- Chief Co1n.t of Civil Judi- 

cntnli for t r j iug Al!i)c::ls,from the dcci- 
~ i ~ > l l ~ ' ~ j f ~ ~ l < .  J : ~ , ~ ~ : l y ~ ~ ; c ~ ~ 7 , 1  C!<..I,~;,{:$ <:<,A n,v---.' +., '.".' I 

i ! 



ACT No. X QF 1'886. 

Reference to Re,pJa- 
tidn 01. Act. 

liegulation XXI. 
1802. 

Regulation XXVI.  
1802. 

I ,  

Regulation IV. 1806. 

Regulation V91. 
1809. 

Regulation XII .  1809. 

Regulation 11. 181 1, 

A Regulation for referring suits to arbi- 
tration ... 

A ltegulation for governing the s d e  and 
sub-division of Malgoozary Lands i n  
the British Territories subject to  the 
Presidency of Fort St. George ... 1 

The whole Regula- 
tion. 

I n  so far as i t  relates 
to the execution 
of decrees of the 
Civil Courts. 

A Regulation for the more speedy and section VII so for effectual administration of Justice in as it relates to i,lle 
the  Courts of Sudder Adawlut and Sudder Aciamlut. 
Foujdary Adawlut ... 

A Regulation for the occasional appoint-7 
ment of Assistant Judges of the Zillah 
Courts; for altering and extending the 
Jurisdiction of the  Registers of these I 
Courts; for fixing a new Limitation of 1 
Appeals from the Zillah Courts Co the ' 
Provincial Courts of Appeal, for 1 
authorizing the appointment of Head 
Native Commissioners for the trial of / 
referred causes to the amount or value 
of pne hundred Arcot Rupees, and for 
amending the existing rules cpncerning 
the appointment and powers of Native I 

Commissioners for the  trial of suits for 
persona1,p~opertp not exceeding eighty 
Arcot Rupees ... J 

A Regulation for rendering Civil causes] 
which are appealable to the Court of 1 
Sudder Adamlut cognizable in  the first ( 
instance by the Provir~cial Courts, and ( 
for autliorizing the execution of de- / 
crees appealed from in certain cases ..J 

A Regulation for explaining and amend-7 
ing in certain casesthe rules of process ] 
to be observed by the Civil Courts of \ 
Judicabure, and for amendiug the Rule ( 
contained in .  Clause 4. Section IV.  1 
Regulation V. A. D. I808 ... J 

, . . a  ., 

1Ee~ulatioti for reducing into one. Re- 
zulation the -Rules whicli have heen 
passed legardiilg , the Ofice of hTstivc. 
C~mmissior~ers,  f o i  n~od i fy in~ ' a t~ r l  ex-. ' 4 teiirling tlleir powers i r l -  tlle.trial '.aiid I 

dei:i.!ioil of , 'Ci~i!  . suits, wlcl for I 
: : t i ' t . l i~~~~ix i~ ,~~;  t11c1n 111i6(:2, t.l~r, i ~ c , s i ~ ~ ; ~ - '  I 
Lioii of uis!,rict 3icio~:i:i's t ?  disdiiige. ) 1 ::!.::~:;:,~:~ i;d(;;tl()i,:i;, (!,:[[;:.,, - . *  I.j 

The  whole Regula- 
.' tion. 

The whole Regula- 
tion. 

The .whole Regula- 
tion. 



," v.z,-.- 

ACT No. X OF 1861: .f8 

:-- :l. . .  ?- 

Extent of rejeal. 

-- 
. . 

Refer elace to  Reyu<a- 
a tim or Act. 

- 

Title of .Regulation or A&. 

Itegulation XIV. 
1816. 

Regulation XV. 18 16. 

Regulation VIII.. 
1817. ' . 

. .  . 

egulation VII. 

Regulation VII I .  
1816. 

1818. gulation;~ with amendmeuts and 
ficrrtions, the: several rdes  which + .  

. . , been p~ssed  for fidn~ittillg 
, c e~ ta i~ i  desc~ip1,ions to-sue in 
of Civil Jutlicature as l > i i ~ p c l . s  

I - b , >. 

~<J!I 11 1, ]f;2.2., A. fQr  !'A:x-~,~-~,~~ir:L< ,-. , t i i b  ~ ~ ~ ~ : y ; ~ ~ ~ ~ , , ~  ) ' 1  !;:* I,;!;<,~L, ? : ~ , ~ i i i i :  

of  l . :c~~;i ; , i i t !~~. -Vl]I US ].SlS I .  ' tic)!;. 

I 
. , 

A ltegulation for the appointment of the? 
Ilindoo Law Officers of the Provinciql 
Courts to be Sudder Ameeuv or Head 
Native Commissioners for the trial of 
ciLuses referred to them by the Judges 
of the Zillahs in which those Courts are 
stationed ; for coufining the Office of 
Sudder Ameen to the Hindoo Law OE- 
cers of. t h e  Provincial Courts aud the 
Nahornedan and Hiudoo Lam Officers 
of the Zillilil Courts, and for modifying 

I 
and exterlding the power of Sudder 
Ameens in the trial and decision of 
Civil suits ...I 

A Regnlation for amending and modify-] 
ing the rules which have been passed I 
regardiug the Omee of Valreel or Xa- 
tive 'Pleader in the Courts of Civil Jn- 
dicature ... 

A Regulation for modifying the jurisdic-7 
tion of the Zillah and Provincial Courts I and the Court of Sudder Adawlut in 
the trial of original suits and appeals, 
for amending some of the rules at pre- 
sent in force regarding the admission 
and trial of Special and  Summary Ap- ) 
peals, from decisions passed in regular 
suits, and for limiting and altering I 
some of the existing provisiozls respec- ' ting the pleadings' and proce'sses and 
the mode of execntidg decrees in regu- 
lar Suits and Appeals ... J 

A Regulation for expediting the trial of] 
Civil Suits ih mhich the Native Officers 
and Soldiers attached to Regular Corps 
OQ the Military sstxblishment of the 
Presidency of Fort St: George may be ) 
parties, aud for, gi.vi~ig to them certain 
faklities ill' the m:ilut,enance mil re- 
covery of theii* rights, claims, and in- 
terests ... ) 

Sections XVI and 
XVII. 

The whole Regula- 
tion,except somuch 
of Clause 2 of Sec- 
tion VlII as: gives 
an  appeal from a 
Sudder Ameen to . 
a Judge. 

The whole Regula- 
tion, except Sec- 
tion IX. 

. , 

A Regulation for 13cdncing into. one 1Le-') 



ACT No. X .OF 1861. 

Reference to Regula; 
tion or. Act .  T i t l e  of Regulation or Act. / Extent  of repeal. 

I vernment J I 

Regulation I. 1823. A Regulation prescribing the course of 
proceeding to be observed in regard to The whole Reguln- .suits instituted in the Courts of Adaw- 
lut against the Public Officers of Go- I tion. 

Regulation 11. 182$. 

Regulation IV. 1825. 

A Regulation for authorizing a Special 
Appeal from the Decrees of Registers 
and Sudder Ameens, and for modifying 
the provisions of Section XIV Regula- 

A Regulation for amending and modify- The whole Regula- ing the provisions contained in Regu- 
lation VII of 1818 . . . 

Regulation I. 1827... 

The Regula- 
tion, 

Regulation VII.1827. 

Regulation XI. 1827. 

Regulation VI. 1828. 

Regulatioii JX. 1628. 

tion TJIII. 1816 
1 J I 

A Regulation for the establishlnent of] 
Auxiliary Zillah Courts in the terri- I 
tories subject to the Presidency of Fort 
St. George, and for the appointment , 
of Assistant Judges and Sudder Ameens 1 
to those Courts ... J 

Section IX so far 
as it relates to suits 

pmceedi.gs 
under Act VIII of 
1859. 

1 : ( I ,  i , t i i l r  I 1 
i I \ ' ' . . I I 

I I 

/ , , L < , ' * > : < < ' l ; l , t  < 
- 7  1 ! I  

, I  I / 

if tizv int :1?;(1 111 a:i~::lc J u d p c s  o t  the I j 
3'1 ov ;~~c%i :  1 Col:l.t\ of Bl,;)c:il, lrlrdc; (-1 Frr,tion 19. . . l 
1-t L : < L . '  L L  -.:, 1, L,c,,'a, t l1L  1 o,, L 1 LhCS? 1 
'\ p!'c 1 -  "1 c ,  1 1, c, 0 1  11,Ot c 1~3;  < > of 1 1 
t j  ( ,< > : \  <; ( % < { l T  i !> C ' .  1 J 

( 

A Regulation for constituting .the office 
of Native Judge . . . 

A Regulation for supplying certain omis- 
sions in Regulations I and VII. 1827, 
respectingSpecial Appeals, and for pro- 

Clause 1 of Section 
V in so far as it 
relates to suits and 
proceedings under 
Act VIII of 1859. 

The whole Regula- 
viding for the Office of Sudder Ameen 
in Auxiliary Courts seated at  the same 
Station as Provincial Courts . . . 

tion. 1 
J 

A Regulation to amend the rules for] 
computing the periods limited for Ap- 
pealing, and to provide for the disposal The whole Regula- of Pleaders' fees deposited in suits ) 
struck off the files of Zillah Courts as 
being for au amount or value not cog- 

tion. 

nizable by them 
I 

A 

Section 111 i n  so 
fa1 as i t  icliitrh tc  

+(I t~ fnlmi.I~ed 11y tlie tllc Ciiil COIIII* 



ACT No. X OF 1861. 

Reference to Regula- 
tion or Act. 

1 decrees ... J ( 

Regulationl. 1832 ... 

BOMBAY, 1 I 

Ti t le  of Regulation or Act. 

- 

Extent of repeal. 

-- 

A Regulation to provide for the punish-] 
ment of false allegations in petitions to I 
the Judicial Courts and fictitious claims. ) 
to property attached in execution of I 

The  whole Regula- 
tion. 

Regulation 11. 1827. 

R.egulation 111. 1827. 

&eg~llntion IT. 1827. A l ieg~l lnt ioi~ prqscribin$ the fol-ins of ( 1 Scction T.,II, r i n d  
lwocceding of t l ~ c  Courts of L a w  in $Pectioiis I,ILT aucl 
Civil §\;its s n i i  lqi;~eala, aucl roles f(jr{ 1 IJV ill :is far :IS 

tl:e trial o l  i h  saliie .., ( I 1 I ~ , I , z  
j j s::!ll(:; (;[;:l::c;?: :? 1 i i : i ~ ~ c i .  a o f  SC;:;~:;:~ 

j ! 

j i I ,S.IS; C ; i : , l ! . . i .  .: ( 5 :  

, . ; ;~: :(~,~~("! ! , \  I., *x :: j ; ;  1 , < .  , 
! '  , , . , , a  -..: %,., < , , . .  . 7  

( 
' L , . \ L  ,.'\.<~L>,.;.. \ .  . 

( Section VIT, Sectmion 
1 IX Clause I, Sec- 

j tion X, Section 

A Regulation for defining the constitu- I 
tion of Courts of Civil Justice, aud the 

{ powers and duties of the .Judges and I Officers thereof 

XXI except so 
much of Clause 1 
as prohibits inter- 
ference of the  
Civil Courts i n  
Caste questior~s, 
Sections XXI Iaud  
XLI ,  except Clalise 
3 of the latter, Sec- 
tions XLV, S L V I ,  
and LI, except 
Clause2of thelast. 

A Regulation containing provisions as to] 
the  official proceedings in general of 
Courts of Civil Justice, their sittings, the 
mode of communicating with them, t h e  Section III. 
mode of keeping the minutes of their 1, 
proceedings, the sealing, signing, and 
language of process, and the grant of / 1 
copies of papers on their records . . . J / 

r The whole R,eguln- 
tion,except Sectioiis 
X S I V ,  X S V I ,  
XXYII, Clause 4 ' Section S S S I V ,  


